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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, Kolkata

Original Application No. 231/2024/EZ

In the matter of:
Sri Debasis Das
___________ Applicant

-Versus-

The State of West Bengal and
Ors.

___________ Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 10

I, Mr. Ajay Tiwari son of Mr. Jagdeo Prasad Tiwari aged about 38
years, by faith Hindu, by occupation-Service, working for gain at
1002, EM Bypass, Kolkata 700105, do hereby solemnly affirm

and say as follows: -

1. That I am the authorized representative of respondent No. 10
in the instant application and as such I am well acquainted with the
facts and circumstances of the present case. I have been duly
authorized and empowered by the respondent No. 10 through a
Board Resolution dated 3rd February 2025 to affirm this affidavit

on its behalf and as such I am competent to do the same.

2. A copy of the original application (hereinafter referred to as the
said “OA”) affirmed by one Debasis Das being the applicant herein,
-was served upon the office of the respondent No. 10. I have perused
the same and have fully understood the purport, content and tenor

thereof.
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3. Before dealing with the contentions/statements made in the
said OA, it is submitted that the OA has failed to make out any case
whatsoever in support of his contentions. The statements made in the
said original application are Dbaseless, assumptive and self
contradictory and cannot be sustained in law or in facts. The
documents relied upon by the applicant would itself clearly indicate
that all the necessary approvals and/or sanctions had been duly
granted by the authorities upon considering the necessary proposal,
strictly in accordance with law. As such there remains no iota of

illegality, irregularity or lacuna in the instant case, as alleged.

a) It is apposite to mention herein that the railway board on 25%
July, 2019 had entrusted the part and parcel of the land in
guestion to the Rail Land Development Authority (RLDA for short),
for its commercial development, in terms of section 4(d)(2)(ii) of the
Railways Act, 1989 and Clause 5 of the RLDA {Constitution) Rules,
2007.

A copy of the said letter of entrustment dated 25t July, 2019

is annexed hereto and marked as Annexure — ‘R-10/1".

M/ﬁ :Q’MLDA, being so entrusted by the Central Government (Ministry of
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c) As part of the proposed development of the 20.62 Acres Land,
RLDA had conducted a competitive bidding process by inviting
proposal in the form of bids vide its Bid Notice no.
RLDA/RFP/CD/27 of 2022 dated 18.04.2022 to undertake the
development of land measuring about 17.41 Acres out of the 20.62

Acres Land for a lease period of 99 years, on the terms and
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conditions specified therein. PS Group Realty Private Limited (the
respondent No. 10 herein) was the successful bidder and was
issued the Letter of Acceptance {the "LOA") dated 14.10.2022 by
RLDA. Consequently "Lease Deed" No. RLDA/2024/LA/ 09/Salt
Golah, Howrah dated 21st day of June, 2024 was signed between
the RLDA and PS Group Realty Private Limited. The answering
respondent craves leave of this Hon’ble Court to produce the LOA

and/ or the Lease Deed at the time of hearing, if required.

Subsequently, the RLDA on 284 March 2023 made a representation
to the Divisional Forest Officer, Directorate of Forest, seeking
approval of a plantation plan for development of the said land in
question, for residential cum commercial purpose in conformity
with the West Bengal Municipal Building Rules, 2007 and its

amendments.

A copy of the said representation dated 2»d March, 2023
along with all its annexures are annexed hereto and collectively

marked as Annexure — R-10/2".

Further, a permission was sought for from the said Divisional
Forest Officer for felling of 51 trees. It was indicated in the said
representation dated 11t April, 2023 that the respondent No. 10
company was in-charge of developing the said premises and had

planned to built a multistoried residential cum commercial project.

It was specifically indicated that there were 51 trees falling inside

| _=;.the building layout as indicated in the plan. Such trees were to be

:;_elled to facilitate the construction of the building. But it was

i@ dertaken at the same time that 1098 trees shall be maintained

,; i }”’%
{1@ this prOJect which was much more than the required criteria

Copy of the said representation and undertaking is annexed

and marked collectively as Annexure — ‘R-10/3’.
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f) The respondent No. 10 through the RLDA has complied with all the
formalities, approvals and undertaking necessary in terms of the
prevailing laws from time to time. It is pertinent to mention herein
that initially the area of such project was 17.41 acres and had
subsequently changed to 20.62 acres. As a consequence the
respondent No. 10 through the RLDA had duly resubmitted the
building plan for sanction before the appropriate authority and had

further sought for permission for grant of a new plantation plan.

All the communications relevant to such sanction of the
plantation plans and the undertakings are annexed and

collectively marked as Annexure — R-10/4".

g) Inquiries were conducted by the authorities in the prescribed
manner and only upon submission of the inquiry report and due
deliberation of the proposed plantation plan, directions and/or
authorizations were given for felling of the required number of
trees. Such time for “felling permission” was extended from time to
time and was lastly extended upto 18% December, 2024. The
respondents had also duly obtained a prior Environmental
Clearance (EC) to the proposed project under the provision of the
EJA Notification, 2016.

A copy of the said Environmental Clearance is annexed

hereto and marked as Annexure - ‘R-10/5".

3 "“:'"”'\"
By
Forgur

h’f Itg_ls further appropriate to mention herein that ultimately due to
, S}Q»Q \i‘”
f}?\\mcrease in area and due to including some trees dangerously

e
Ga gro ing over the dllapldated structures it was decided by the

for planting 1203 nos. of trees which is more than the required
number (220X5=1100} as per the provisions of the West Bengal
Trees (Protection and Conservation in Non-Forest Areas) Act, 2006

and the rules made thereunder.
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4. Without prejudice to the statements made herein above and
fully relying on the same I now proceed to deal with the

statements made in the application paragraph wise.

5. With regard to the statement made in paragraphs 1, 2 and

3 of the instant original application, I offer no comments.

6. The statement made in paragraphs 4(a), 4(b), 4(c), 4(d),
4(e) and 4(f) of the instant original application are denied and
disputed except what are matter of records and I do not admit
any statements which is contrary to and/or inconsistent with the
records. It is denied that there had been thousands of trees since
independence within the said property or that the company all on
of a sudden in the month of April, 2024 started feeling trees in
large scale. It is submitted that such submission made by the
petitioner is generalized statement based on his fictitious
perception and that the applicant has no count of the actual
number of trees present in the said non-forest area belonging to

the Indian Railways.

7. The statement made in paragraphs 5 and 6 of the instant
original application are matter of records and I do not admit any

statement which is contrary to and/or inconsistent with the

records.
8. The statement made in paragraphs 7(a), 7(b) and 7 (c) of
-Lthe instant original application are disputed and I do not admit
f?\x‘;“ - any statement which is contrary to and/or inconsistent with the
f’ L ricgﬁrgds The statements made in the paragraphs under reply
{ff B ;'f ‘;jj; ' ‘?z}: would clearly indicate that the claim/submissions made
\%l‘\\ 5“1212“; E:b%f:;““’t:hg apphcant are on the basis of his assumptlons which is

clearly stated in the reply given by the Divisional Forest Officer &
SPIO, Howrah Division that felling permission has been sought

for 75 nos. of trees, which the petitioner has made out in para
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7(a) of his petition that “there are only 75 numbers of trees
present in the said property”. It is also denied that the
photographs annexed to the said application indicate that there
are thousands of trees in the said land in question. It is humbly
submitted that the statement that a property “lying vacant and
unused for nearly more than 75 years will surely going to have
more than thousands of trees” #s a false, misleading and loose

statement to make in this Hon’ble Court.

9. The statements made in paragraphs 7(d), 7(e) and 7(f) of
the instant original application are emphatically denied and I do
not admit any statements which is contrary to and/ or
inconsistent with the records. All the allegations made in the said
paragraphs against the answering respondent are utterly bogus
and misleading. It is denied that the respondents have started to
cut down the entire greemery present in the property without
verifying the exact number of trees present in the area. It is
denied that the clearance was issued without any field inquiry or
any concurrence from the West Bengal Pollution Control Board or
that the same has been issued without abiding the rules of law. It
is submitted that with respect to the application made on
00.03.2024 the DFO issued tree felling permission on 20.08.2024
after enquiries made on 02.07.2024, 08.07. 2024 and 16.08.2024

vide Permit No. 23/FP/HD/B/24-25 dated 20.08.2024. It is also

st

. ”‘"””‘gmﬁﬁd submitted that vide No. EN/2372/T-1-3/001/2006 dated

073 L2 2007 the Secretary, Department of Environment, West

Bengalﬁwh\%s already given general concurrence to all such

aj_’suoo siructli?n projects/ construction work in West Bengal and

,*E-“ v ifonmental Clearance (EC) to the proposed project under
> P NlSlOI’l of the EIA Notification 2006 was duly issued by the
P #

m;:: vi ‘%State Envn'onment Impact Assessment Authority (SEIAA), West

e SRS

Bengal vide their File No. EN/T-1I-1/481/2023 dated 14.08.2024.
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Copies of the said memo. dated 07.12.2007 and the
clearance issued by SEIAA, West Bengal are attached herewith

and collectively marked as Annexure — ‘R10/ 6.

10. The statement made in paragraphs 8 and its sub
paragraphs of the instant original application are emphatically
denied and disputed so far as it relates to the answering
respondent, and I do not admit any statements which is contrary
to and/or inconsistent with the records. It shall be clear from the
documents annexed by the applicant himself that his claim of no
inquiry is misleading and baseless, and it is submitted that

necessary field inquiries had been conducted by the authorities.

Copies of joint field enquiry reports vide Memo. No.
398/HU-17 dated 28.03.2024 (enquiry held on 27.03.2024), vide
Memo. No. 13/HU-17 dated 08.04.2024 (enquiry held on
07.04.2024) are attached hereto and collectively marked as
Annexure — ‘R-10/7".

11. The statement made in paragraphs 9 and its sub
paragraphs of the instant original application are denied and
disputed so far as it relates to this answering respondent, I do
not admit any statement which is contrary to and/or inconsistent
with the records. It is submitted that the authorities have duly
replied to the exact queries made by the applicant which would

| clearly indicate that all necessary steps would have been taken

f«rg‘;

x\ 5\ \\
RS _It 1s pertlnent to indicate herein that the permissions for feeling

. it

-of ﬁre’éa were 1n1t1a11y sought for only with regard to such trees,

“_;trie(/sk/ﬁrlthm the said premises or land in question were to remain
ﬁ}}tact More so the RLDA on behalf of the Eastern Railway had
‘submltted an undertaking on 8th April, 2024 that as per the
authorities proposal they shall plant 375 trees (5 times the

number of trees proposed to be felled) on the same premises

PS GROUP REALTY PVT. LTD.

-_"—‘"7
6%[”
Dire{:%o b Authorisad Signatory



against feeling of 75 trees. It was only after the approval and
sanction of such plantation programme that the authorities had
granted permission. It is hence denied that the first clearance
given by the DFO, Howrah was illegal or not issued in accordance
with rule and law or that the respondents have already cut and
feel the entire greenery or that the same is causing severe damage
to the environment. It is apposite to mention that subsequent to
the clearance certificate dated 29.04.2024 issued by the DFO, the
area of the project was modified from 17.41 acres to 20.62 acres,
further, as per field visit report of the Range Officer, Howrah
Urban S.F. Range who ascertained that 145 nos. of trees are
situated on dilapidated structures and required to be removed the
total felling of trees required became 220 instead of 75 planned
earlier, hence, the clearance certificate as well as the tree felling

permission were required to be revised.

12. The statement made in paragraphs 10 and its sub
paragraphs of the instant original application are emphatically
denied and disputed as far as it relates to the answering
respondent, and I do not admit any statements which is contrary
to and/or inconsistent with the records. The allegations made in

the paragraph under reply are repetitive and have already been

=y Mggiarlﬁed by me herein above. I strongly refute the allegations that
/@wm “‘Ehe‘re was any understanding between the authorities and the

_ //*,'\: N eu:;‘swvﬂw\1 ing respondent at all. It is humbly submitted that the
\, i E pe’tu%ier has made some generalized and loose statements in
;\@\ : ;1-3»:; : t}}é,@;:éf paragraphs without and‘ evidence. It is denied that
"‘i’»'!;v;, tﬁou ands of trees have been cut and felled as alleged or at all. It

13. All the statements and/or averments made in the said

grounds in 11 are denied and disputed, and I say that the
grounds are not supported by legal principles. There can be no

factual allegation in the original application the purported
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grounds can be based only on legal issues and cannot involved

factual disputes.

14. The statements made in paragraphs 12 and 13 of the
instant original application are emphatically denied, save and
except what are matter of record, each and every allegations
contained therein are denied. It is denied that the original
application is made bona fide or in the interest of justice, as
alleged or at all. It is denied that the original application had no
other alternative or efficacious remedy or that the remedy sought
for by way of the present original application are proper or
adequate. It is denied that applicant will suffer irreparable loss

and injury or prejudice, as alleged or at all.

15. Having regard to the facts and circumstances of the
present case, the materials on record vis-a-vis the law applicable
thereto it is evident that the applicant has miserably failed to
make out any case whatsoever and the reliefs prayed for by the

applicant are liable to be dismissed with costs.

16. Save and except what are matters of record and save what
_has been stated by me hereinabove, I do not admit statement,
_,.._,k_‘."i__g'\'re;rment, contention, submission as raised/ made in the said
original application as if the same are emphatically denied by me

in‘seriatim and are perverse.

PS GROUP REALTY PVT. LTD.
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Prepared in my Office. The Deponent is known to me.
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VERIFICATION

Verified at Kolkata by the deponent above named on th1325 day of ﬁ%(
2025 and say that the contents of this affidavit made in paragraph 1 to 14 are- 2
true to my knowledge and statements made in all paragraphs are derived from
records which I verify and believe to be true and rest are my humble
submission before this Hon’ble Tribunal

Identified by me Deponent
Advocate
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Ne.RLDA/2018/Coml./BD/Salt Golah, Howrah {ER)/1147 Dated: 14.10.2022

Taur
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M/s P S Group Realty Private Limited,

52/4/1, Balivgunge Circular Road,

Kolkata — 700019

NMohile No: 9831176210

Email: syrendra@psgroup.in; arungpsgroup.in

{Kind Atin: Mr. Surendra Kumar Dugar, Authorized Signatory)

Letter of Acceptance {LOA)

Sub: Grant of Lease for Commercial Development on Railway Land parcel admeasuring 17.41 Acres
{70,456 Sqm] at Salt Golah on the Western Bank of Hooghly River in Howrah (West Bengal) for 99
years.

Ref: 1. RFP Notice No.RLDA/RFP/CD-27 of 2022 dated 18.04.2022 road with  all 1he
corrigendum/addendum thereto.

2. Your Ehgibility Proposal and Financial Proposal opened on 17.08.2022 & 15002027
respectively.

3. Letter of Demand No.RLDA/2018/Coml./BD/Salt Golah, Howrah(ER)/1147 dated 16.09. 20,2

1, We confirm the receipt of Commitment Security deposited by vou for the project in terms of
Clause-7 (B) of Part-il of ITB of Bid Document through Demand Draflt No. 427992 dated 12.10.2022
for Rs. 10,00,00,000/- (Rupees Ten Crore Only) in terms of Letter of Demand (LOD) dated
16.09.2022 referred above.

2. In reference to the Bid Document mentioned at ref {1) above, it 15 informed that your Elipiility
Proposat and Financial Proposal at ref (2) opened on 17.08.2022 & 15.09.2022 respectively, have
been accepted by the Competent Authority, at your offered value of Rs.381,00,00,000/- (Rupees
Three Hundred Eighty One Crore Only) towards Lease Premium in respect of lease for “Grant of
Lease for Commercial Development on Railway Land parcel admeasuring 17.41 Acres (70,456
Sgmj at Salt Golah on the Western Bank of Hooghly River in Howrah {West Bengal) for 99 vears”.

You are requested to sign and return the duplicate copy of this LOA as a token of
acknowledgement within 07 (Seven) days of receipt of this LOA. In the event the duphcate copy of
the LOA duly singed by you is not received within the stipulated date, RLDA may, unless it
consents to extension of the time for submission thereof, forfeit the Bid Security & Commitment
Security of the such bidder as mutually agreed genuine pre-estimated loss and damage suffered
by RLDA on account of failure of the selected bidder and to acknowledged the LOA.

(i

4. Ag per your Financial Cffer in of Bid Form-12, read with Clause-6 of Part-lll of ITE of B
Document, you have to make payment of First installment of Rs.57,15,00,000/- (Rupees Fifty
Seven Crore Fifteen, Lakthn*y)y to RLDA within interest free period of 60 days of ssue of U
letter. After adj ‘,}sf :33} Lm«mmmlpl:r;\secunty for Rs.10,00,00,000/- paid by you in terms o
Clause-7 (B] oMﬁg;t 6T TR rﬁ"Dﬁcumﬁm you are advised to make a net payment of
Rs.47,15,00, 0?8[) p\rty SeveanCroré\F‘&feén Lakh Only) towards the payment of First Instailment

; . ! Page 1 01
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of Lease Premium from the date of issue of this letter, failing which, note {2} & (3] of Bid Form-12
will apply. Applicable GST to be deposited by the developer on RCM rethod. In case. you faidl to
deposit the first installment of Lease Premium within stipulated time, the LOA shali be cancelled
without any notice tc the Selected Bidder. Bid Security & Commitment Security shall also be
forfeited beside other actions as stipulated in Bid Document,

As per your Financial Offer in Bid Form-12, read with Clause-6 of Part-1ll of IT8 of Bid Document
the Annual Lease Rent is Rs.1,00,000/- (Rupees One Lakh Only) per Annum shall be payable to
RLDA every year in advance {not later than 10" Aprii). Applicable Taxes/GST etc. thereon as per
prevailing rates & rules to be deposited by the Lessee under RCM method. The Annual Lease Rent
shall be revised upwards by 15% {[Fifteen percent) every three vears (compounded) during the
entire term. The first revision will be effected from the beginning from the third financial year
subsegquent to the one in which the payment of first Annual Lease Rent become due, The payment
of Annual Lease Rent shall commence from the day after the execution of the Lease Agregment
and shali r.onzmue to be paid every year in advance at the beginning of each financial year (not
later than 107 April} till the expiry of the term of the lease agreement.

As per Clause-10 of Part-lli of ITB of Bid Document, you are requested (o pay a sum of
Rs.17,65,000/- (Rupees Seventeen Lakh Sixty Five Thousand Only), plus applicable GST towards
first installment {Stage-1) of Success Fee to Rail Land Develo pment Authority for onward
remittance to RLDA’s Consultant, M/s Anarock Property Consultant Pvt. Ltd., within 30 days of
issue of this letter. Default in the payment of Success Fee or part thereof by the Selected
Bidder shall entitle RLDA 10 forfeit the Bid Security and mav result in withdrawsl of LOA and
termination of Contract.

Further in term of Clause-4 (C) (ii} of Part-1i {ITB) of RFP Document, you are requested to submat
the relevant information as per Bid Form 38 along with necessary supporting documents hke
agreement with the contracted entity, Letter of award of work, and completion certificate of
concerned projects from the competent authority and any other documents as called Py BLDA
The decision of RLDA regarding fulfilment of construction experience shall be final and binding
The Construction Experience of self or of the contracted Entity shall be submitted by you watfon
105 days from the date of issue of LOA. The Entity contracted by you shall be continued 1l the
completion of project.

You are requested to fulfill ne conditions as per Clause 26.0 of Part-] {Regulations for Bids and
Lease Agreement), along with Clause-11.0 of Part-1lf {Instruction to Bidders and Bid Forms} of the
Bid Documents leading to execution of Lease Agreement with Rail Land Development Authonty
{RLDA) and all other conditions of the Bid Document referred above.

Till such time the Lease Agreement is executed between RLDA and the Special Purpose Company
(SPC} created by you (hereby referred to as the “Lessee”), this Letter of Acceplance {LOA) shall
constitute a binding contract with you for fulfilling the requirement of execution of lesse
Agreemeant.

As per Note-9 of Bid Form-12, RLDA, being an authority of the Union of India under Ministry of
Railways, 15 part of the Government and deduction of income tax at source {TDS) would not be
applicabie on the payments to be made by the Selected Bidder/ Lessee to RLDA.

Any communication from your side containing any condition contrary with respect to agreed

conditions either implied or otherwisexwould be treated as annulment of LOA and it will lead to

forfetture of Bid Security & Cmﬁmltmgn‘t §§?ﬁ‘r

IR
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You shall comply with ail the other requirements set out in the 8id Document referred above

13. The LOA shall be read in conjunction with the Bid Document referred above. All terms and
tonditions of the Bid Document will be binding on you and in case of any conflict between LOA
and Bid Document, the Bid Document shall prevail over LOA,

14, Inthe instant lease, the court at Delhi shall have exclusive jurisdiction on matters pertaiing to or
arising from the LOA.

15 The payments can be remitted through RTGS/NEFT di reclly into RLDA account or througn the
other instrument as indicated in Bid Form-12. While using online mode please submif the itom.
wise details of payment to RLDA. The particulars of RLDA account are as under:-

' Name of Béhk . State Bank of tndxa Rail Bhavan New Delhi
ée”n'éfi.ciary Name - u Rgﬂ Land Deuelopment Authorsty
: Current Account No 3023 1544 682

IFSC Code 8IN 000 3771

16. The GSTIN of RLDA is:07AAAGRO030G1ZT (Zero Seven A A A G R Zero Zero Three Zero G One Z 7).
17. The TAN of RLDA is: DELO02988G (D E L O Zero Two Nine Eight Eight G).

18, Further communication in the matter may kindly be made with JGM/Project-1/RLDA.

Yours Sincercly,

{Rakesh Kumar Gupta]
Dy. General Manager/Tendek:
Mobile: 3013164466
For Rail Land Development Authority,
(A Statutory Authority under Ministry of Railways, Government of Ingial

We hereby acknowledge receipt of this Letter of Acceptance.
Signature of Authorized Signatory {With Company Seal)
Date & Place

{Surendra Kumar Dugar)
Authorized Signatory
For and behall of M/s P S Group Reaity Private Limited

Copy to:

General Manager, Eastern Railway for kind information.

Principal Chief Engineer, Eastern Railway for kind information.

Divisional Railway Manager, Howrah Division of Eastern Railway for kind infermation.

EQ/Finance & CPM/Kolkata/RLDA for kind information.

JGM/Project-1/RLDA (Nodal Officer) for information and lisisoning with selected bidder for timely
payment of Lease Premium, submission of the relevant information as per Bid Form 38 af ong with
necessary supporting documents ete.

6. SroAudit Officer COFMOW New Del h| f,or m.ormatzor:
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- Government of West Bengal
oy GRIPS 2.0 Acknowledgement Receipt
i Pavment Summary

A

FUGB20ZAR00954212873

GRIPS Payment Detail

GRIPS Pavmcent 1D: 270620242009542283 Pavment [nit. Date; 27062024 10:11:59
Total Amount: 228KTTARI No of GRN\: i

Bank/Gateway: SBI1 EPay Pavment Mode: SBI Epay

BRN: 7496291840832 BRN Date: 27:06:2024 10:13:06
Payment Status: Successlul Payment Init. From: Department Porial

Depositor Details

Depositor's Name: Mr AKASH SARKAR
Mobile: 9123973083

Payment(GRN) Détails =~
SENo. St GRN o i Department o U ApauneEy
l 1920242500953 22848 Directoraie of Registration & Stamp Revenue 228877381

Total 228877581

IN WORDS: TWENTY TWO CRORE EIGHTY EIGHT LAKH SEVENTY SEVEN THOUSAND
FIVE HUNDRED EIGHTY ONE ONLY.

DISCLAIMER: This is an Acknowledgement Receipt, please refer the respective e-challan from the
pages below.
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GRN Petails

Directorate

of Regisir
Hevenue
GRIPS eChallan

AR

WZO2A250095422848

GRN:
GRN Date:

BRN:
Gateway Ref [D:

GRIPS Payment ID:
Payment Status:

Depositor Details

1920242500034 22848
27:06:.2024 10:11:59

Payment Mode:

Bank/Galeway:

490291840832
0860804327

BRN Date:
Method:

270620242009342283

Successiud

Payment Init. Date:
Payment Ref, No:

SBI Epay

SBlePay Pavment
Gateway

27062024 10:13:06

ICICL Bank - Corporate
NB

27:06°2024 10:11:59
20015753486:3:2024

Huery No = Query Yeor!

Depositor's Name:
Address:

Mobile:

EMail:

Period From (dd/mm/yyyy):

Period To (dd/mm/yyyy):
Payment Ref 1D:
Dept Ref ID/DRN:

Payment Details:* =

Mr AKASH SARKAR

R. Ginodiz And Co. LLP. 6, Church Lane. Thana
9123973083

financefd psgroup.in

27062024

27062024

2001375486:372024

2001575486/3:2024

Lh

‘Head of A/C

. I'-Eé’ad_o_f A/C »

SLNo. - PaymentRefNo i of A/C ~ Amount (%)
1 JO01575486:3:2024 Property Registration- Stamp dutly 0030-02-103-003-02 190737917

2 2001373486:3:2024 Praperty Registration- Registration Fees 003G-03-104-001-16 38139664
Total 228877581

IN WORDS:

FIVE HUNDRED EIGHTY ONE ONLY.

IRORY Payrgnt 1D ZYOGI024 2004532283 olnatan gee

aemrnA a6 T M -
AEaEEa 2U LS LU0

TWENTY TWO CRORE EIGHTY EIGHT LAKH SEVENTY SEVEN THOUSAND

P omere 0ot
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AND

RIVERFRONT CONDOMINIUM PRIVATE
LIMITED

“lessee™

LEASE DEED

R. Ginodia & Co. LLP
Advocates
Ground Filoor, 6. Chureh fane,
Kolkatae 700 001,
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Major Information of the Deed
.Deed No : 1-1902-07843/2024 Date of Registration  |28/06/2024
Query No/ Year 1902-2001575486/2024 Office where deed is registered
Query Date - : 24/06/2024 8:24:02 PM A.R.A. -1l KOLKATA, District; Kolkaia
Applicant Name, Address Akash Sarkar
& Other Details R. Ginodia And Co. LLP, 6, Church Lane,Thana : Hare Street, District : Kolkata, WEST
: BENGAL, PIN - 700001, Mobile No‘ : 9123973083, Status ;Solicitor firm
Transaction ) : : o | Additional Transaction

[0407] Lease, Lease by Govt./Govt. Author;tylGovt Undertakmg [4305] Other than Immovable Property,
Declaration [No of Declaration : 2]

Set Forth value, _ - _ o s I Market Value -

Rs. 189,92,73,335/-

Stampduty Paid(SD} ' RN Registration Fee Paid

Rs. 19,07.38,017/- (Article:35) Rs. 3,81,39,748/- (Aricle:A(1), E)

Remarks Lease Period 98 Years 4 Months Advance/Premium Rs 381.00,C0,000/- Average annual

Rent Rs 18,82,476/- Received Rs. 80/~ { FIFTY only ) from the applicant for issuing the
: assement slip.(Urban area)

Land Details :

District: Howrah, P.S:- Golabari, Corporation: BALLY, Road: Salkia School Road, Road Zone : (Nutan mandir to --
golabari PS{ward No. 12)}, , Premises No: 1, , Ward No: 013 Pin Code : 711106

Sch| - Plot |- Khatian | . Land : Use . |Areaof Land] SetForth: Market . - Other Details -
No |- Number -N'umber Proposed ROR: Uit Value (In RsJ Value (InRsg | iy
L1 1 (RS:-) Bastu 17.41 Acre 189,92,73,335/- 1 Property is on
{ i Road
Grand Total: | I 1741Dec 0 /-:18992,73,335 /-

Lessor Details :

8l Name Address Photo Fmger prlnt and S|gnature
NG | .

1 Ratl Land Development Authortty

Unit No. 702-B, 7th Floor, Konnectus Tower-Il, DMRC Building, Ajmeri Gate, City:- Not Specified, P.O:-
Indraprastha, P.S:-DARYA GANJ, District:-Central, Delhi, India, PIN:- 110002 , Central Government
Office,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed by: Representatlve, Executed by:
Regpresentative

Lessee Details :

Sl Name Address Photo Fmger print and Signature R
No’ :
1 Rwerfront Condomimum Pr;vate lelted w»::.;""‘“'““

1002, E. M. Bye Pass, City:- Not Specified, PO f"{lijala,;PQSg-%T!ljala District:-South 24-Parganas, West Bengal,
! India, PIN:- 700105 Date of Incorporation; XX XX. 2}X2"PANJ;JO§ AAxxxxxxBR Aadhaar No Not Provided by
UIDAI, Status :Organization, Executed t;,y, Bepresenta:we ™~

{ ALCUTTA DL ‘
HEEp Zaw 20 54
3 REGH =70 LT EDL
i ‘f-':‘ ‘_‘“ T:
,_% ;:-'%‘ t.’\ }f

> ;{
*\_‘s \%p\ e ,j ;q\‘ A

06/07/2024 Query No:-19022001575486 / 2024 Deed ﬂb\‘m;’aﬁ'ﬁ(ﬁgg N
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Representative Details :

— A)_:}..-

Date of Execution -
21/06/2024, , Admitted by:
Self, Date of Admission:
28/06/2024, Place of
Admission of Execution: Office

l

ﬁ’ Name,Address,Photo,Finger print and Signature -
o] e . .
el Names s o i Finger Printls oot Sighature a0
Mr Hirendra Kumar
Srivastava
Son of Mr Hari Prasad .
Srivastava o N

_ Captured
Jun 282024 2:159M8 LT: 2810612024
28/0612024

Plot No. GH-14, Tower-B, Dasnac, The Jewel Of Noida, Sector-75, Flat No: 703, City:- Not Specified,
P.O:- Noida, P.S:-NOIDA SECTOR-48, District:-Gautam Buddha Nagar,Uttar Pradesh, India, PIN:-
201301, Sex: Male, By Caste: Hindu, Occupation: Others, Citizen of: India, Date of Birth:XX-XX-1XX4 ,
PAN No.:: AGxxxxxx3H, Aadhaar No: 94xxxxxxxx6959 Status : Representative, Representative of : Rail

Land Devel

Name: i

opment Authority (as Authorised Signatory)

" ‘Photo | FingerPrint

Mr Arun Kumar Sancheti
{Presentant)

Son of Mr Sumermall Sancheti
Date of Execution -
21/06/2024, , Admitted by:
Self, Date of Admission:
28/06/2024, Place of

Admission of Execution: Office

Cab!ured'

Jun 28 2024 2:15PM

[ X))
2810612024

280612024

26 B, Camac Street, City:- Kolkata, P.O:- Park Street, P.S:-Shakespeare Sarani, District:-Kolkata, West
Bengal, India, PIN:- 700016, Sex: Male, By Caste: Hindu, Occupation: Business, Citizen of- India, Date
of Birth:XX-XX-1XX9 , PAN No.:: AKxxxxxx 1L, Aadhaar No: 83xxxxxxxx1141 Status : Representative,

Representa
e Name:i:

tive of : Riverfront Condominium Private Limited (as D
—— T

Photo

irector)

 Signatur

Mr Gaurav Dugar
Son of Mr Surendra Kumar
Dugar

Date of Execution -
21/06/2024, , Admitted by;
Self, Date of Admission:
28/06/2024, Place of

Admission of Execution: Office

L ery

£ 1
Captured

Jun 28 2024 Z:15PM Lm 2810612024
28082024

Limited (as Director)

2B, Dover Road, Flat No. 1A, Ts{ Floor, City:- Not Specified, P.O:- Ballygunge, P.S:-Bullygunge,
District:-South 24-Parganas, West Bengal, India, PIN:- 700019, Sex: Male, By Caste: Hindu,
Occupation: Business, Citizen of: India, Date of Birth:XX-XX-1XX5 , PAN No.:: AGxxxxxx0C, Aadhaar
No: 67xxxxxxxx3695 Status : Representative, Representative of : Riverfrant Condominium Private

16/07/2024 Query No:-19022001575486 / 2024 Dead No 10

Document 1s digitally signed.
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Identifier Details ¢
Name Photo o Finger Print - .. |Signature

Mr Akash Sarkar

Son of Mr Uttam Kumar Sarkar

6, Church Lane, City.- Kolkata, P.O:- G P
O, P S:-Hare Street, District:-Kolkala,
West Bengal, india, PIN:- 700001

Captired

28/06/2024 28/06/2024 28/06/2024
Identifier Of Mr Hirendra Kumar Srivastava, Mr Arun Kumar Sancheti, Mr Gaurav Dugar

NG
06/07/2024 Query No-16022001575485 / 2024 Deed No I- omé‘s‘%?g‘o%“?* O \;wify’

Document is digilally signed. N i
glaty 5% S Page 533 of 535
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Endorsement For Deed Number:1-190207843 /2024

On 28-06-2024 ;5 - e - ERR

Certificate of Admissibility(Rule 43,W.B. Registration Rules 1962)

Admissible under rule 21 of West Bengai Registration Rule, 1962 duly stamped under schedule 1A, Article number : 35
of Indian Stamp Act 1899

Presentation(Under Section 52 & Rule 22A(3) 46(1),W.B. Registratidn_ﬁmes,'ISEZ)

Presented for registration at 13:59 hrs on 28-08-2024, at the Office of the A.R.A. - | KOLKATA by Mr Arun Kumar
Sancheti ,.

Admission of Execution { Under Section 58, W.B. Registration Rules, 1962 ) [Representative] -

Execution is admitted on 28-08-2024 by Mr Hirendra Kumar Srivastava, Authorised Signatory, Rail Land Development
Authority (Others}, Unit No. 702-B, 7th Floor, Koaneclus Tower-Il, DMRC Building, Ajmeri Gate, City:- Not Specified,
P.O:-Indraprastha, P.5:-DARYA GANJ, District:-Centrai, Delhi, india, PIN:- 116002

Indetified by Mr Akash Sarkar, , , Son of Mr Uttam Kumar Sarkar, 6, Road: Church Lane, , P.O: G P O, Thana: Hare
Street, , City/Town: KOLKATA, Kolkata, WEST BENGAL, India, PIN - 700001, by caste Hindu, by profession Service

Execution is admitted on 28-08-2024 by Mr Arun Kumar Sancheti, Director, Riverfront Condominium Private Limited
(Private Limited Company), 1002, E. M. Bye Pass, City:- Not Specified, P.Q:- Tiljala, P.S:-Tiljala, District:-South 24-
Parganas, West Bengal, India, PIN:- 700105

indetified by Mr Akash Sarkar, , , Son of Mr Uttam Kumar Sarkar, 6, Road: Church Lane, , P.0O: G P O, Thana: Hare
Street, , City/Town: KOLKATA, Kolkata, WEST BENGAL, india, PIN - 700001, by caste Hindu, by profession Service

Execution is admitted on 28-06-2024 by Mr Gaurav Dugar, Director, Riverfront Condominium Private Limited {Private
Limited Company), 1002, E. M. Bye Pass, City:- Not Specified, P.O:- Tiljala, P.$:-Tiljala, District:-South 24-Parganas,
West Bengal, India, PIN:- 700105

indetified by Mr Akash Sarkar, , , Son of Mr Uttam Kumar Sarkar, 6, Road: Church Lane, , P.O: G P O, Thana: Hare
Street, , City/Town: KOLKATA, Kolkata, WEST BENGAL, india, PIN - 700001, by caste Hindu, by profession Service
Payment of Fees /1 i L T e e e
Certified that required Registration Fees payable for this document is Rs 3,81,39,748.00/- ( A(1) = Rs 3,81,39,650.00/-
E = Rs 14.00/- | = Rs 55.00/- M{a) = Rs 25.00/- M(b) = Rs 4.00/- ) and Registration Fees paid by Cash Rs 84.00/-,
by online = Rs 3,81,39.564/-

Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Depariment, Govt. of W8
Online on 27/06/2024 10:13AM with Govt. Ref. No: 192024250005422848 on 27-06-2024, Amount Rs: 3,81,39,664/-,
Bank: 5Bl EPay ( SBlePay), Ref. No. 7496291840832 on 27-06-2024, Head of Account 0030-03-104-001-16

Paymentof Stamp Duty .. 0T i R e
Ceriified that required Stamp Duty payable for this docurment is Rs, 19,07,37,917/- and Stamp Duty paid by Stamp Rs
100.00/-, by ontine = Rs 19,07,37,917/-

Description of Stamp

1. Stamp: Type: Impressed, Serial no 18160, Amount: Rs.100.00/-, Date of Purchase: 18/06/2024, Vendor name: A
Banerjee

Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt. of WB
Online on 27/06/2024 10:13AM with Govt. Ref. No: 192024250095422848 on 27-06-2024, Amount Rs: 19,07,37.817/-,
Bank: $Bi EPay ( SBlePay), Ref. No. 7496291840832 on 27-06-2024, Head of Account 0030-02-103-003-02

tm

}

Satyajit Biswas
ADDITIONAL REGISTRAR OF ASSURANCE
QFFICE OF THE A.R.A. - Il KOLKATA

N} vf”””" - Kolkata, West Bengal

06/07/2024 Query No:-19022001575486 / 2024 Dead No :1-078432054 1 i~ % *7
Document is digitalty signad. Ry
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Certificate of Registration under section 60 and Rule 69,
Re‘éistered in Book - |

Volume number 1902-2024, Page from 414399 to 414933
being No 190207843 for the year 2024.

g

« Digitally signed by SATYAJIT BISWAS
‘ Date: 2024.07.06 10:31:18 +05:30
Reason: Digital Signing of Deed.

(Satyajit Biswas) 06/07/2024

ADDITIONAL REGISTRAR OF ASSURANCE
OFFICE OF THE A.R.A. - Il KOLKATA

West Bengal.

06/07/2024 Query No:-18022001575486 / 2024 Deed“t\jbf’(
Document is digitaliy signed o
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Wik & FEE £ & Nustuten Santhords undo L4
RLDA 2018/ Comml. /BD/Salt Golah, Howrah (ER)/ 1147 dated 02.03.2020

Tuo:

The Divisional Forest Gificer
Directoraie of Forest

Howralh Division

Dalmia Park, Stadium Complex
3. M G Road (1+ Floor)

Howrah
Reg: FPropossd Coustruction at L B Dag Hos., 28 to 43, Hhetien No. -14 of Shest

Heo. 33, LR Dag No.177 to 202.215, Hhatlan No. 1301 of Shest No. 34, LR,
Dag Neo.95 to 121, 123 to 1387, 222 Khalten Ho. 32 and 34 of sheet Jo. 41,
LR, Ehatian No. 3% and 34 of Sheet Ho. 41, L.E. Dag No.l to 85, Khatisn
flo. 3 and 4 of Sheet No.A2, L. Dag Ho. 34, Hhatian 4 of Sheet Ho.43, L.A.
Dag No.2,10, Hasltan Ho.7 of Sheet Ho. 44 of Mouza- Calabari, P.S.
Golabari, J.L. Ho. ki, District - Howrah, post Office ~ Salkia, School Road
t8alt Golah on western bank of Hooghly river in Howrah, Wesi Bengsll {zaid
Land)

Approval of Plantation plan

Dear Sirs,

1o

L

-

Rail Land Development Authority {RLDA} 15 a Statutory Aushorhiy under the
Ministty of Railwavs set-up an Amendment o the Railway Act. 1989 and
mandated for commercial development of Radways land as envusted by the
Central Government fur the purpose of gencraung revenue by non-tariff
measures.,

in terms of Section 4 {D) of Rarlways Act, 1939, RLDA has o discharge function
and exercise such powers of Ceniral Government in relauon w the developmen:
of railway land and as are specifically assigned o 1L by Central Government.

By a Letter dated 25% July. 2019 .doint Director/L&A Railway Board has

entrusied the said plece and parcel of land measuring B.83 Ha in Sult Golah on

-n[[._j) (2} (i1y of Raibway Act,

L Nao
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1689 and Clause 5 of RLDA (Constitution) Rules, 2007, A photocopy of the saud

Letier dated 23+ Julyv, 2019 1s attached herewit

L

accordingly a land parcel of 17.41 acres of lnd derails as mentoncd in subject

above. LOA has been awarded on lease for U9 years 1o M/s. P3 Group Realty Pyl

The aforesaic land parcel will be used lor residentiad cum  commercial
development m conformity widh the Building By-laws stated m the West Bengal

Municipal Building Rule, 2007 and its arnendments.

Therelore, it is kndly requesied to approve the ‘Plantation Pian’ for constructoen of
3 1 1

Residential ewm Commercial Development. The docurents for the approval are

submitling by PS Group Fealty Pvi. bicd

o

Lad

]

T

5

Plantation Plan {2 Coples)
Form- 18

Copy of Challan
Proposed Building Plan
FPiantation Programme
Project Feport

Parcha

Thanking You,

Encl: As above stated

Bail land development Auihoriy,
Rollata
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RLDA/2018/Comml. /BD/ Salt Golah, Howrah (ER}/ 1147 dated 11.04.2003
To:

The Divisional Forest Officer

Directorate of Forest

Howrah Division

Dalmiz Park, Stadium Complex

5, M G Road {17 Floor)

Howrah

Sub:  Permission for felling of S3{fHty one} no of trees at 1, Acharya Tulsi Marg Ward no-13,Pincode-
711303 {earier known as Salkis Schoal Road on western bank of Mogghly river in Howrah,
West Bengal) {said Land)

Hef:  This office lettar of even no. dated 02.03.2022

Dear Sir,
This is for your kind information M/s PS group Realty Pvi Ltd planned to muitistoried recidential
cum commercial project at the above mentioned site.

There are 51{fifty-one) numbers of trees falling inside the building lavout as shown in the
drawing attached herewith for your reference. These trees are reguired to be felled due to the
construction of the project. We are willing to maintain 1092 (One Thousand Ninety sight} trees
{863 new and 135 old ) shall be retained in place of 255(Two fifty five) nos af trees which 15 the
required critenia as per the Forest Conservation Act, 2007,
Regarding this, following documants are submittad by M/s PS Group for your perusal:

1. Forml{ Q)

2. Land records

3. Updaiad planiation plan

4. Minisiry of Railways Memo no-2019/LML-1/2/11(123) dated 30.01.2020 for Conversion

We hereby reguest you to kindly grant the necessary permission to fell these irees at the
zarfiest.
Thanking vou,

Pand No FOX T Fleos, b



No. RLDA/2018/Coml./BD/Salt Golah, Howrah (ER}/1147 (Part-3)

The Divisional Forest Officer Date: 12.03.2024
Directoraie of Forest

Howrzh Division

Dalmia Park Stadium Complex

5. M G Road (1st Floor)

Howrah

Sub: Residential Cum Commereial Development on Railway Land at 1 Acharya Tulsi
Marg, (earlier known as Salkia School Roead) Howrah- 711101, Ward No.- 13 of Mouza
Golabari, PS- Golabari, LL. No- 1, District- Howrah, P.O.- Howrah, Salt Golah on the
Western Bank of Hooghly River in Howrah (West Bengal).

Sir,

We wish to apprise you that we have obtained planiation plan approval from DFO. vide memo
no- 02/CCHDB/23-24 dated 20.04.2023 on 17.41 acres of land and subsequently we had
obtained wee felling permission from DFO vide memo no- 26/FP/HD/B/2023-24 duted
31.08.2023 which has expirved on 31.10.2023.

With reference to our letter dated 27/10/2023 wherein we had requested to exiend the iree
telling permission for 6 months as we were unable to proceed with the tree felling work tleter
attached herewith).

Now. due to change in land area from 17.41 acres 1o 20,62 acres. we had resubmitted the
bailding plan for sanction in HMC.

We request you to grant us plantation plan on the revised land area along with necessary tree
felling permission on 20.62 acres of land instead of 17.41 acres.

In connection 1o the above. three sets of plantation plan drawing arc being submitted 1o vour
good office for vour perusal.

Your approval in this regard is highly appreciated and we are grateful for your cooperation.
This has the approval of Competent Authority,

Thanking You

DA As Above

SWAPSH BA}
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ﬁ\mm% OF LAND AS PER PORCHA
TOTAL AREA OF LAND AS PER BOUNDARY DECLARATIGN = 20.62 ACRES (83466.005 SQM)
TREZ PLANTATION CALCULATION:

AREA OF LAND
CONSIDERING 20% GREEN
TOTAL NUMBER OF TREES
NUMBER OF TREES RETAINED
NUMBER OF CUTTING TREES
(INCLUDES 1100 NOS OF TREES TC BE
PLANTED AGAINST FELLING NOS OF 220 TREES |
NUMBER OF TREES TO BE PLANTED
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= 21.79 ACRE (88181.08 SQM)

= §3446.005 Sq rn. {20.62 ACRES}
= (83466.005X0.20) =
= (16493.201 /1 12,25} =

= [1363-160) = 1203
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TO WHOM IT MAY CONCERN

This undertaking made this__ 0~ day of _Apsil , 2024 by RAIL LAND
DEVELOPMENT AUTHORITY con behalf of EASTERN RAILWAY(recorded
owner), address-UNIT NO-207-B, 7TH FLOOR, KONNECTUS TOWER-II,
DMRC BUILDING, AJMERI GARE, NEW DELHI-110002, represented by
Mr.Dudi Chalapathi Rao , Assistant Manager/Projects/BBS, hereinafter

referred to as the “Authorised signatory " (which expression shall, unless

context or meaning thereof, be deemed to include their
e,

bt e,

78AB 860772
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SL. NOuvvorrereeeeereceovreions Date. 16/11/2022

. Name - B. C. LAHIRI{ADVOCATE).

ADD:-Alipore Judges’ Court Kolkata-700027.
Rs. 10/~

OY KAR PURKAYASTHA

(STAMP VENDOR)
ALIPORE POLICE COURT
KQLKATA-700027
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A) That we are the absolute Owners of ALL THAT the Municipal Premises No.
1, Acharya Tulsi Marg, Ward no-13,Howrah-711101 ,physical area being
20.62 acres (earlier known as Salkia School Road on western bank of
Hooghly river in Howrah, West Bengal) (said Land) and hereinafter referred
to as the said PREMISES)

B) That we have applied for the plantation plan approval vide letter dated
20.03.2024 for 1, Acharya Tulsi Marg, Ward No-13, Howrah-
711101 (Premises). As per our proposal, we will plant 375 nos. of trees on
the same premises against felling of 75 nos. of trees.

C) We hereby declare that we will plant all the requisite number of trees after
completion of the construction or before taking the completion certificate
from the competent authority as plantation of trees in the construction
phase is not feasible as the area is covered with pre-existing dilapidated
brink structure and chances are they may get damaged during ongoing
development or may not survive.

D) That we declare that we will abide by all rules and regulations as
instructed in the plantation plan/programme and we will complete the
project within 5 years i.e. by August 2029.

E) We hereby declare that we will submit the Environmental clearance after
we receive the same.

F) The foregoing statements are true to our knowledge and if we do not follow

the same, then you may revoke or cancel the permission.

{DECLARANT)
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Government of West Bengal
Directorate of Forests
Office of the Divisional Forest Officer.Howrzh Division _
5 M. G. Road, Daimia Park, Stadium Complex (1" Floor), Howrah-711101 ;7
Phone & Fax-033-2641-1772, E-mail : dfobewratiegmait com

 No. 3619/28-02/24-25

Dated: 19 .11.2024

To:  Chief Project Manager
Rail Land Development Authority, Kolkata

Unit No-702-B, 7" floor,konnectus Tower-I| DMR(Building )
Ajmeri Gate, New Delhi-110002.

Sub:- Extension of Validity time for felling permission of 13Nos.verious species of
bad / dry trees vide Permission No. 23/FP/HD/B/24 - 25, Dated :20.08.20724.

Ref.:- Your Office Memo No. RLDA/2018/Coml./BD/Sailt Golah,
Howrah(ER)/1147(Part-5, dated. 24.10.2024.

Sir/Madam

With reference to the subject cited above, your prayer is hereby approved
for extension of time up to 18.12.2024 for felting of 13 Nos. various species (list

enclosed) of bad/dry trees at Govt. plot (Eastern Railway, as per mentioned plot in
application), Mouza- Golabari, J.L. No. 01, P.S. -Gotabari, Dist- Howrah, No further
permission will be entertained.

All terms condition as laid down in previous permission will strictly be followed.

e
RS
jivisio?t(é\l Forest Officer

Howrah Division

[ No.3619/28:02/24 25~ "~ T TTT T paa de
Copy forwarded for information to:-
1. The Range officer, Howrah Urban S5.F.Range.

Divisional Forest Officer
Howrah Division




List of the trees

: {Albizia iebbeck)

Sl No.Of Piot No. Species GBHM[cm)  Ciass  Physical
No trees e Condition
1 1 Eastern Railway - Mango 124 .
2 1 Eastern Railway . Mango ' 225 e
(3 1 | EasternRailway ° Mango ar o
. 4 1_ | EasternRailway ' Mango 6 C
'__5“_” 1 Eastern Railway . Gamhar R A
6 1 | Eastern Railway Gamhar 180 A
7 1 | Eastern Railway ClusterFig " 50 I
8 1 - Eastern Raitway Ciuster Fig 45 £
g 1 . Eastern Railway T Cluster Fig 50 o
it 1 Eastern Railway  © wWid Almond treg 117 e
11 1 Rastern Railway | wWid Almond tree | 65 € Bad/Dry
12 1 ' Eastern Railway tndian Black Berry © 125 . C : :?.adf{)_ra;w :
13 1 ! Eastern Railway ;'M‘.‘J_smen’s Tongue I . ~82u{}f§rfq

ATTESTED

e
e

Divisiondf'Forest Officer
Howrah Division

—é;’fl‘{;‘;-jfi'\ﬁ
S

Baat Officer
Howeah Urron 50 F Bonge
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Form IV
form for Certificate of Clearance for Developers
[ See Rule 7 (5) ]
Y - f - jf—- Fm G- & eI
Certificate No. ..5?.:3.!1{?? {féiijﬁfég g..»*:’:? =25 Dated : 0. L0, 7Ot

MR DUDL CHALAPATL RAO (%W)
Whereas the developer, Sﬂ/Smt./Messrs.C.Kﬂ-ﬂ. LM@QVQ’OPM&?J JQL‘#T-@')’;}‘/{KMMQ)

Address : U.’YV{}'N&“?GZ”B;fﬁl'ﬂmj,/{ﬁ%?leﬁ.hu&Tﬂ#ﬂﬁ’)’"//.DMJQ(.@LL&/&Q%C?,
ATmen trale, Net Delhi-]10e02 ‘
has submitted an application with the prescribed fee on...... . 2003802 for

Certificate of : Clearance for the following developmental project

(DShcefpr0-33, KHNO~3,Dagno - 2.8 t04LE) Sheef Mo -34

() Details of Plot(s) of Land : [S¥.40:7 183, 2agt 0.7 27 L0104,/ 2612202, €260/215 35 hsu -
’20 AL J NG ~T) Dghe ~Jo0 L0 MO, [T)SheefNo~42 kN -4, Degie - |4y CZ,19/¢3

@ Foth healinHiad 2/ CL O Shectne 13, Xiaee 3 Dot 1 € 13 E¥Sheckion i
FDEFRE GG T s T Mblcka - Grelatpatti, RS~ taelabars
AND Whereas the aforesaid devé?[ogc?ﬁgs}%l ggt%ﬁﬁ‘ncim{)lamation plan in the prcsgﬁﬁ?éﬁf6rﬁ1f§ﬁ) b
AND Whereas the undersigned has approved the said plantation plan after satisfying hitself on proper
scrutiny of the plan and completing the field inquiry that the proposed plantation of trees as shown in
the piantatio'n plan is in accordance the provisions of the West Bengal Trees (Protection and Conserva-

tion in Non-Forest Areas) Act, 2006 and the rules made thereunder;

AND Whereas the concurrence of the West Bengal Pollution Control Board has been obtained vide
their letter No. 483"—2’\/"/53/2’00‘7(\/0/“”’3 ...... dated ...L0... 08 2% oo,

Now, therefore, the undersigued issues this Certificate of Clearance in favour of the aforesaid devel-
oper in accordance with sub-section (4) of section 9 of the West Bengal Trees (Protection and Conser-
vation in Non- Forest areas) Act, 2006, subject to the following conditions :-

1.  This Certificate is non-transferable.

odaned)

2. The developer shall take up plantation of trees over./.. 6e.9320] (Heerme (subject to a mini-

mum of 5 times the trees, if any, to be felled) in the same plot(s) of the land being developed in accor--

dance with the approved ii)laﬁtatién"jifﬁ"ﬁ:a;hg‘i"éég,{ppletc the same within&-........ccc.ciiriiinns menths(s}

from the date of sancti@%xfé? the building / cd.ﬁég.rgc:n:on plan by the sanctioning aythority.

x The appliosnfibhall planh ARE el Wlinin 4 P -2 X eand Koo x)
'1”‘:& olate. y}’-ﬁﬁ%&‘g;;{bam%}m CA’S%W 2ec La_?u:lﬂ'i’r)f vide Meanp e | RLbA/
;@ '8/ Coml. ] B\ﬁ;{ I Gl JOTRA (ER)/ 1147 ( Prt=57) Dl -1 082024

() Agdeemes 3\6\,%« i%j: é-&\iw L{WG’ f”HL 1%
TR

e
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As provided in the proviso to sub-section (9) of section 9 of the West Bengal Trees (Protection
and Conservation in Non-Forest Areas) Act 2007, the plantation has to be implemented before the

‘development project is initiated;

Formal permission for selling of trees on the land being developed, if necessary, will be granted
only after the sanction of the building / construction plan;

This Certificate shall cease to be valid if the building / construction plan in rejected by the sanc-
tioning authority or if the plantation work in not completed within the period as specified in the
Condition No. 2 above.

I pregembed mammen jafomdhon

Febe Shaned wulh Mo ofp Dividoned
Forect efficex, powrvel. Bivigiay ¢ S e
Ven £ celion i fe be Aorne (Signature of th édmﬁéiéﬁi Authority)

‘“’””“’L‘—ﬁ— AL effce..

X plabbedyon Pzrog‘am[ﬁﬂunplj

Name : ZR.2ICAR KUMBR.MANDAL . BES

Designation‘:bf visigmaf Fb*ﬂ-’i’%/" &% ey,

nnnnnnnnnnnnnnnnnnnnnn L L LT T T T YT Y

MHoWwed <Divisron

Official Seal : ..oovemnn

By Order of the Governor,

Sd/-
Smt. Shila Nag
Joint Secretary to the Govt. of West Bengal

Published by the C,épﬁo'ilgr- of Printing and Stationery, West Bengal and Printed at Padma Offset

‘.* . ““Kuigachi (Near Library), Howrah-711306




No. RLDA/2018/Coml./BD/Salt Golah, Howrah {ER)/1147 {Part-5) Date: 08.07.2024

The Divisional Forest Officer
Directorate of Forest

Howrah Division

Dalmia Park Stadium Complex
3. M G Road (1st Floon)
Howrah

Sub: Residential Cum Commercial Development on Railway Land at 1 Acharva Tulsi
Marg, (earlier known as Salkia School Road) Howrah- 711101, Ward No.- 13 of Mouza
Golabari, PS- Golabari, J.LL. No- 1, Distriet- Howrah, P.O.- Howrah, Salt Golah on the
Western Bank of Hooghly River in Howrah (West Bengal).

Sir.

1 .We would like to bring your attention to the fact that our project at the above
mentioned site is in the development stage.

2. The creepers, climbers, bushes etc. growing on the structures has become a safety
hazard as they are prone to falling any time, becoming a threat to human lives. Numerous
branches and roots are jutting out and hanging in such dangerous condition posing as a
risk to the property as well as the labourers and site visitors. Hence we are requesting
you to grant us permission only to trim the plantations.

3. Additionally we are enclosing the photographs so that you can understand our
predicament. However, we assure you that we are committed to the preservation of

nature and the overall aesthetics of the neighbourhood.

4. We genuinely appreciate your time and consideration in addressing this matter. Thank
you for your attention to this request, and we look forward to hearing from you soon.

Sincerely,

ey Y

DA: As Above




Date: 16.08.2024

The Divisional Forest Officer
Directorate of Forest

Howrah Division

Dalrmia Park Siadium Complex
S, M G Road {Ist Floor)
Howrah

Sub: Residential Cum Commercial Development on Railway Land at 1
Acharya TulsiMarg , leaslier known as Salkia Bchool Road) Howrgh.-
711101, Ward No.- 13 of Mouza Golabari, s Golabari, J.L. Ho- 1,
District- Howrah, P.O.- Howrah, Salg Zolah on the Western Bank
of Hooghly River in Howrah {West Bengal).

Sir,

With  reference  io your BMemo | fo, 2809/28-2/20%4 dated
E%;@SjZ@E@pertainiﬁg to the above captioned project, we wish to submit
the folowing reply in response to the queries raised by vou:

1. Please find enclosed the photocopy of the authorization given by the
Ministry of Railways 1o RLDA for the above project.iAnnexure -

2. With regards to the query regarding concurrence of WBPCE, kindly
refer 1o the Memo No. Ef\}jﬁg?Z/T——l-S/()OEj,ZOOﬁ dated 7/12/2007
wherein it is stated that if the built up ares is greater or equal to 1,
S50.000sg.m., it will require the approval of the State Level
Environmental Impact Assessment Authority (SEIAAL. Based on the
above notification we have obtained the clearance from SEIAA and the
same has been submitted o your good office for your reference.

3. In response 1o point No.3, please note, out of the 220 trees, 145 nos.
of trees have grown above the structures and for the balance 75 0%,
of trees.we have tried our best to save them but to no avail We are
planting 1203 nos. of trees i which 1100 nos. of lrees are being
planted against the felling of 220 trees maintaining the spacing of 3.5
X 3.5 mitr,

4, We have obtained the approved plantation plan following the Kolkaiz
Gazette noii‘ﬁca@i@n,éﬁg} A52-L dated 12/04/2006 and we have
&y B < g _ . -
proposed the fajz }};;wth?é-"“rag Eﬁ*l;:a? on the basis of which we have
“ancHbn plan. )
Led 'Ji"g%g,éﬁ.!
LA

Co
Rl ‘\. I
aa ey
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With regards to publicaton 1 local newspapers, we confirm that we
shall prominently advertise it 1n at least two local newspapers of the
District or State, of which one shall be in the Vemnacular Language.
within  seven davs ndicaung the project has been accorded
environment clearance and the details of the same shall be uploaded
in MOEFCC/SEIAA website.

Further this is 1o inform vou that we shall plant the trees within a span of
four vears from the date of felling permissionand we have submitied the
estimated cost for plantation and maintenance earlier.

We hope that we have sulficiently clarified the queries raised and we request
you to issue the felling permission.

Thanking vou,

Enclosed: Annexure-I, Memo Eo. 2809/28-2/2024, notification no. 452.1




Vo ""LP(E)F‘

R VAT ‘
R £ .‘\\ @

v VA " ONT ARD
S ° Jb § o WEST BENGAL POLLUTION CON' R()l\,\lligsfmm
( f/ ..-——/:?R - QS) ;‘?ﬂ ’ {Depaninsent of s roament, ey crnnent ol ,"L” (Jrril(;‘ffff'

%\ \\NQ I] Fotrddneste B, 100, Black 1o, '\'l‘.r o HL /.”');{l"-"i‘.;()‘J
/ Eﬁ’a@ﬁ ka\ ' Lilostde fur Wolkata 500 #6, [he (0353) 2023000 I‘”: f h.:l-ipz.',-(n'.in
"'KQVF [Fnvironment Website; www,whpel o in. Pl IIUI,\\'I[K"'I-\\..‘h‘rI' gl
! . 2024

Aemo No. IN-T9X 200 (Vol-1TD Bindc: )

To } ‘

‘The Assistaut dauvager! Projects / BRS

Rail Land l?v.\‘t“lnpi'nvnl Axtthority, . o (/[/

Government of Lidia, o

Uit No 702-B, 7" Floor, Kouaeetus Tower-f1, MR S -

IMRC Building, Ajmert Gate, /S."/ﬁ"}/f-‘ y .

~New Delhi-- 110002,

al cum Commcrcial

Subject: Tree felling Permission in connection with Residenti ; Salkia
Development on Railway Land at § Acharya Tulsi Marg, (earlicr known as SdH
School Raad) Howrah — 711101, Ward No.13 of Mouza Golabari, PS.Golabarl,
J.L.No.1, District-Howrah

Ref Your letter No. RLDAZ01S/COML/BD/SALT GOLAH, HOWRAH(ER)/1147/PART-3 date d
(672024

Sir.

2006 dated

et n

in reference to above, please find the copy of attached letter no. EN/2372/T-1-3/001
07:12/2007 issued by the crstwhile Secretary, Department of Environment, Government of

West Bengal for further course of action from your end. This general concurrence is applicable
for all projects/construction work. ‘

Please note that Environmental Clearance and Consent to establish from competent authority
is to be obtained if applicable.
Sel/-

Chicf Engincer (Planning).
West Bengal Pollution Control Board

Memo No. :3{’3 @/21\’-!‘)3/20()4 (Vol-111) Date: (5 Q?
" W ~ . 2024
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No. RLDA/2018/Coml./BD/Salt Golah, Howrah (ER}/1147 (Part-3) Date: 20/03/2024

To:

The Divisional Forest Officer

Directorate of Forest

Howrat: Division

Datmia Park, Stadium Complex
5, M G Road (1% Floor)
Howrah

Ref:

Sir,

Plantation Program at Residential cum Commercial Development on railway land parcef at 1
Acharya Tulsi Marg, (Salkia School Road), Howrah-711101, Ward no -73, of Mouza Golabari ,
JL. No-1, District-Howrah, PS~Golabari, PO-Salkia , Salt Gelah  on the Western Bank of
Hooghly River in Howrah (West Bengal)

With reference to the above. please find below the required details of plantation within the
premises for approval of plantation plan.

Details of trees to he planted arc as {ollows:

1)

4)

S}

Thanking you,

Species to be planted - Silver oak, Monkey pod tree, Sultan Champa tree, White
frangipani, Champaka, ironwood, Mahogany, Crape myrtie, Jamun, Crape myrthle, Indian
cork tree, Java cassia, Margosa, Indian labumum.

Advance Soil work - We shall dig the space for plantation and use
Fertilizers for the same.

Source of Seeds and To be purchased from renowned Horticulture,
Seeding lor Planiation

Space Plantation patern - Spacing 3.5m x 3.5m

Time when plantation 1o - Al the time of completion of project.
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ANNEXORE- R}Io-f%

Government of West Bengai Xﬂx
(2 e

Directorste of Forests
Oftice of the Forest Range Cfficer, lHowrah Urban 5.F. Hange
7974, Bgknrdah Rosd, Shanpur More, Kadamtaia , Howrah-TI1EI01.
Emait: howrahurbanrange@gmatl.com
Pated: 28.03.2024

e ey

- Sir,

Memiono: 308887

To
The Divisional Forest Officer
Hoswvrah Division

Acharya Tulsi Marg and its felling permission.

Sub  : Enquiry regarding Plantation Plan of Railway Land at 1
- DFO’s office docket no. 1120/28-2/PPA dated 14.03.2024 and office order no. 1264/28-2(PPA) dated

Ref
15.03.24

With reference to the above this is to inform you that, the undersigned with staff did field enquiry on 27.03.2024
in connection with Plantation Plan of Railway Land at I Acharya Tulsi Marg and its felling permission. The

detailed report is given below-

No trees have been felled till enquiry date(27.03.2024) at the mentioned site i.e. | Acharya Tulsi Marg,(Earlier
known as Salkia School Road), Ward no- 13, Mouza- Golabari, P.S.- Golabari, J.L. No- 1, Dist- Howrah, Pin-
7111101 against the felling permission 26/FP/HD/B/23-24 dated 31.08.2023.

So No tree have been pianted against the approved Plantation Plan 02/CC/HD/B/23-24 dated 20.04.2023 in

connection with the above mentioned felling permission in the above mentioned site.

This is for your kind information and necessary action.

Enclosed: Photograph o
- ‘ . ‘.__',_:‘ (‘_\ ) A .

K :«,\ Forest Range Officer
Y Howrah Urban S.F Range




% Y
.:jl
i @ b & @“
gi
B
‘(w
T8
:‘,
1
{
oy & L
dg
®”
a‘@
i1
g
LK o)
é.«
&‘;

k]




_.5';{_

JOINT SI.TE.IN_SPECTION REPORT
Sub  :Joint site inspection report regarding Plantation Plan approval

The joint site inspection for the above mentioned subject held on 07.04.2024. The following officials including their
staff were present during joint survey 4t 1 Acharya Tulsi Marg,(Earlicr known as Salkia Sehool Road), Ward no- 13,
Mouza- Golabari, P.S.- Golabari, j L. No- I, Dist- Howrah, Pin-71 11101, As per joint survey-

{. The total area of the project is 20.62 acre . There is a pond(area: 1.0525 acre) is present inside the project

area.
5. All the area covered with pre existing dilapidated permanent brick structure. Therefore plantation is not

possible before completion of the project.
3. At present time no tree has been planted till the date of inquiry.

F ) ,M/\()-\,
T T o |
P L Forest Range Officer

i !ﬁ{{;"ﬁf’: Howrah Urban §. F. Range
S OF & Howrah Division
Nt
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Howrah Division

sl s Enguiny report regarding Phintation Plan appsoval

Ret O S ofTice memoe no, 13088-2PP A dated 92.04,2024

§° did field enquiry in preachice o

With reference w the above this is to inform vou twat, the undersigned \\fim.slu _ e Plantation Plan
Auzhorized representative of Rail Land Development Authority on 07.04.2024 in connection Ili’1 ' ;—' ‘ | .; Mozt
apreoval of Railway Land at | Acharya Tuisi Marg.(Earfier known as Salkia Schowl E‘iozsd), Ward no- 1.
Gelabari. P8 Golabari, ). No- 1. Dist- Howrah, Pin-7111101. The detailed repart is given helow-

. The total area of the project is 20.62 acre . There is a pond{aren: 1.0325 acre) is present inside the project
area, -
2. Al the area vovered with pre existing dilapidated permanent brick structure. Thereore plmtation s nal
possible before campletion of the project.
At present time no tree has been planted till the date ol inquiry.

Lad

This is for vour kind information and necessary action.

Enclesed Photograpl:

Forest Rainge Officer
owrah Urban SA7 Ranee
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P S GROUP REALTY PRIVATE LIMITED
1002 E M BYPASS FRONT BLOCK KOLKATA- 700105 We
CIN: U68100WB1988PTC044915

Email: cs@psgroup.in
Phone No: 033-67676700

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF BOARD OF
DIRECTORS OF P S GROUP REALTY PRIVATE LIMITED HELD AT THE REGISTERED
OFFICE OF THE COMPANY SITUATED AT 1002 E M BYPASS FRONT BLOCK KOLKATA -
700105 ON MONDAY, 03*® DAY OF FEBRUARY 2025, AT 11.30 A.M. AND CONCLUDED AT
12,36 P.M. '

“RESOLVED THAT Mr. Ajay Tiwari, son of Sri. Jagdeo Prasad Tiwari, working for the gain at 1002 EM
Bypass Front Block, Kolkata 700105, be and is hereby authorised to (a) appear, sign, verify, declare,
withdraw, affirm, make, present, submit and file all necessary notices, plaints, petitions, written statements,
affidavits, undertakings, vakalatnamas, declarations, Appeals, Revisions, applications, statements,
complaints, papcers and documents and all proceedings and matters in connection with any suit(s) or
proceeding(s) either criminal or civil filed by or against the Company before any court of law or any tribunal
or any quasi-judicial or statutory or administrative authority, to affirm affidavit, declaration and undertaking
and to depose on behalf of the company, to adduce evidence or further evidences, cross examine both orally
and in writing and to do all acts and perform all the acts and to execute all the documents and papers on
behalf of the company; and (b) nominate, appoint and engage advocates, solicitors, counsel or other
professionals and retainers and to do all such acts, things, deeds as may be necessary or proper to carry out

the purposes on behalf of the company.”
Certified True Copy

For P S Group Realty Private Limited
o i Oﬁr_?’

Prashant Chopra

Director
DIN: 01533392



BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL EASTERN ZONE BENCH,

KOLKATA

ORIGINAL APPLICATION NO 23} /2024 /EZ

Debasis Das

... Apllicant
Versus

State of West Bengal and Ors

...Respondents |

COUNTER AFFIDAVIT ON BEHALF OF THE
RESPONDENT NO 10

MISS SHABNAM FAROOQUI
Advocate
High Court at Calcutta
Bar room No 12
Ph-8582911289
Email Id: advshabfarooqui2gmail.com





